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Government of Jami

nua 1
Department of Law, Justice a Sasashmis

(o o nd Parliamenta
(Judicial Administration Section) Ciui Seé:m;r?rafﬁahﬁu

Jammul/Srinagar.

Notification
Jammu, the 18" of April, 2018

SRD\%.- In exercise of the powers conferced by sub-section

(1) of section 492 of the Code of Crminal Procedure. Samvat. 1989
and in supersessian of notification SRO 55 dated 61402-201'8 the
Government hereby appoint Shri Ishfag Bukhart, Il,dun{:aig; as
Additional Public Prosecutor for the Court of Additional Dislrict and
Sessions Judge, Rajourt for a period of one year on terms and

conditions as laid down in Government Ordec No No 1907 -LD {(A) of
2015 dated 22-06-2015

By order of the Government of Jammu and Kashmu

Sd/-
(Abdul Majid Bhat)
Secretary to Government

NO LD(A) 2009/52-l1 Dated 18 -04-2018.
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Wmf}ﬁ?ﬁn Depanment of LISP _ y
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Ld Advacate General, JAK. Jammu
Owector General of Police, JEK Jammu
Pancipal Seceelary 1o Government Home Depadment
Principal District and Sessions Judge Rajoun
Addional Distnct and Sessions Judge. Rajoun
Deputy Commissionel Rajour
Director Liigaton, JarrF;rnu -

wnlendent of Police, Rajoun
ﬁ;g}j{? eée;;rctdary 1o Hon'ble 'rj.’arms]m for Law and Jushce o1 inlormaton of the
Hon ble Ministey
Prvale Secretary to Hon o
Affairs for information of the Hon ble Mao>
General Manager Government IPress J

Governmenl Gazelle formatan
’333313%23913” to Secretary lo Govefnment Depanmen of L JBFA 10110

the Secrela Lomn
?:in.; gmsecu?ng Officei Rajoun for information and necessary at

acton
Public Prasecutar Rajoun fof informalign and necessary
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ple Mimsler ot State for Law Justce and Pagamentary

ammu for puphcation o an extta ordnary
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(Ashish pupta}
Deputy LngaI'Rﬂmembrancar



